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PRINCIPAL BENCH s NEW DELHI
| R.A. No. 462/93 | |
in !
0.A. No, 2327/93 |

b
New Delhiithis day of 6th January 1994

THE HON'BLE MR. J.P. SHARMA, MEMBER (3J)

THE HON'BLE MR. B.K. SINGH, MEMBER (A)

Shri B.D. Sharma,

S/o Shri N.D. Sharma,

Quarter No. 353, Type II, L

N.H 4, Faridabad. .. Applicant

(By Advdvate Shri Surinder Singh)

Use.

Union of India - through-

1. The Defence Secrsatary,
Ministry of Defence, South Block,
$ Nsw Delhi. '

2. The Chief of Air Staff,
Air Hoadquarters, |
Vayu Bhawan, j
New Delhi-110 001, !

3, The Officer Commanding,

No. 56, APJ, Air Force Station,
Faridabad. i

4. Shri Wilson John,
FMT(A) M.T.R. & S

: No., 56 ASP, Air force,

; ' Faridahad .+ Respondsnts

(By Advocats )

0R DER (By Circulation)

Hon'ble Mr. J.P. Sharma, Member (23)

The applieant has sought revieuw of the judgement
of the above U.A. decided on 4.11.1993 dismissing the
same that there is no prima facie case to admit the

" application. é
VA Under the hezading factual errors and grounds 1
in the revisuw application the applicant has taken Ground 1

A to G. The applicant sarlier filed U.A. No. 1757/88

decided by the Principal Bench by the Order dated 12.9.19931 |
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and in that D.A. also sme.issus was involved and para 3

of the judgemant has bsen guoted in the body of tﬁe judge -
ment under revieu. When th& O.A. was dismissed then the
present application for reconsideration of the same issue
is not maintainabls and being barred by the Principle of
res judicata. In the grounds from A to G the applicant

has again averred certain facts on merits but these can

not be again looked into on account of the findings given
in the body of the judgement under revieuw.
3. The applicant has_therefore nolcasa for revisuw

of the judgement. Review Application, therefore, dismissed

as devoid of.merit.
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SEEeE (ﬁﬁsvxmﬂuouﬁa—nc :
(B.K. Sin?h)' (J.P. Sharma)
Member (A Member(J)
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